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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO. 23 of 2023
IN
ORIGINAL APPLICATION NO. 75 OF 2023

IN THE MATTER OF:

JAISHREEBANSAL APPLICANT
VERSUS
UTTAR PRADESH POLLUTION CONTROL BOARD & ORS.

........ RESPONDENT(s)

S.No. PARTICULARS PAGE NO.

1. REPLY ON BEHALF OF STATE OF U.P. IN

COMPLIANCE OF THE ORDER DT. 29.01.2025

PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL

ANNEXURES

2. COPY OF THE LETTER DT. 08.07.2024

ANNEXED HEREWITH AS ANNEXURE A-1
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3. COPIES OF THE LETTER DT. 26.09.2024

ANNEXED HEREWITH AS ANNEXURE A-2.

4. COPIES OF THE LETTERS DT. 30.09.2024,
23.01.2025, 12.03.2025, 03.04.2025, 16.04.2025 AND
24.04.2025 ANNEXED HEREWITH AS

ANNEXURE A-3 TO ANNEXURE A-8.

S. COPY OF THE WORK ORDER DT. 10.01.2025

ANNEXED HEREWITH AS ANNEXURE A-9.

6. COPY OF THE REPORT DT. 02.05.2025

ANNEXED HEREWITH AS ANNEXURE A-10.

7. COPY OF THE LETTER DT. 05.05.2025

ANNEXED HEREWITH AS ANNEXURE A-11.

8. COPY OF THE LETTER DT. 06.05.2025

ANNEXED HEREWITH AS ANNEXURE A-12

DATE: 08.05.2025
PLACE: LUCKNOW
THROUGH COUNSEL
BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR STATE OF U.P.

EMAIL- bhanwar09jadon@gmail.com

Ph: 9639286572
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO. 23 /2023
IN

ORIGINAL APPLICATION NO. 75 /2023

IN THE MATTER OF:

JAISHREE BANSAL.

VERSUS

PRADESH POLLUTION  CONTROL. & OTHERS

........ RESPONDENT(s)

REPLY ON BEHALF OF STATE OF U.P. IN COMPLIANCE OF THE

ORDER DT. 29.01.2025 PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL, NEW DELHI
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. That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case and is competent and authorized to swear the

present affidavit.

That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER:

That the present matter was last listed for hearing on 29.01.2025, wherein
the Hon’ble Tribunal directed as under:

"6. Hence, we direct the State of U.P. to do the needful within 4 weeks and

file the action taken report. particularly disclosing (i) the utility of the

present Jagjeevanpur site after merging and the extent of waste being
received for processing and its adequacy and (ii)  prospective

plan/proposal contemplated waste to energy plant.”
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5. That in compliance of the aforementioned order. the response on behalf of

State of U.P. is herein as under.

II.  PRIOR SUBMISSIONS:

6. That it is relevant to submit that earlier affidavits dt. 01.10.2024 (Refer @
Page No. 606 Of the Judicial Record) and dt. 25.01.2025 (Refer @ Page
No. 706 Of the Judicial Record) on behalf of the District Magistrate,
Hapur were filed before this Hon’ble Tribunal. That the said affidavits state
that various meetings have been held by the District Magistrate, Hapur with
the villagers of Galand and Pipalhaida village. That the meetings were held

or the land in question upon which the WTE Plant is proposed to be

cpigtructed for the treatment of the municipal solid waste of the district

thajiabad.

X

tthe points/reasons stated by the villagers of village Galand and village

| ipalhaida. and Jan Kalyan Kisan Samiti in support of their objections are

as under :-

1. That the population of village Galand and village Pipalhaida is
around 40,000- 45,000, and the WTE Plant is approximately 1.5 kms
away from the mam residential areé of village Galand and 0.5 kms
away from the main residential area of village Pipalhaida.

i Currently the plotting in both the villages has reached near the land

wherein the construction of the WTE Plant is proposed.
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iii.  The land for the plant is only 60 mtrs. (approximately) away from
Gang Nahar.

iv.  The construction of the WTE Plant will pollute the soil, water and
cause air pollution which may lead to severe health issues in the

villagers of both the villages and children.

V. The construction may lead to the contamination of the Upper Ganga
Canal.
vi.  For the disposal of the solid waste of the district Ghaziabad, instead

of constructing the WTE Plant in Ghaziabad. the plant is being
constructed in District Hapur.

Initially, the construction of the plant was proposed to be constructed

in Dhundaheda. Ghaziabad. However, the construction was shifted

( Ambrish Kygngy
; Vokate “ﬂ Bry ; L . 5. ) ;
'\\ T._f'f'j" Sader, : in district Hapur, in near proximity of the residential area of both the
N

villages, educational institutions, the Gang Nahar and religious sites.
viii. The construction of the WTE Plant for treatment of the waste

generated in other district being carried out in district Hapur is unfair
to the residents of the village Galand and village Pipalhaida. The
opposition of the construction of the Waste-to-Energy Plant is being
done by the villagers since 2008. . However, the authorities are
adamant in constructing the WTE Plant for treatment of waste
generated from district Ghaziabad, in District, Hapur within the
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close proximity of the residential area of village Galand and village

Papalhaida.

III. CORRESPONDENCE BY THE MUNICIPAL

COMMISSIONER, MUNICIPAL CORPORATION,

GHAZIABAD:

7. That regarding the establishment of the Waste to Energy Plant in the
Galand and Pipalhaida Village, the Municipal Commissioner, Ghaziabad
Municipal Corporation has written a letter dt. 08.07.2024 to the Principal
Secretary, Urban Development Department, Government of Uttar Pradesh,

Lucknow. That vide the said letter it has been informed to commence the

Qrk of establishing a Waste-to-Energy Plant at Village Galand and
¢ Pipalheda, essential cooperation and substantial police force will
efluired. Hence, vide the said letter it was requested to issue instructions
e government level to the District Magistrate and Superintendent of
Police, Hapur, to commence the work for setting up the Waste-to-Energy
Plant at Village Galand and Village Pipalheda and extend the necessary
cooperation.

A Copy of the letter dt. 08.07.2024 has been anncxed herewith as

ANNEXURE A-1.
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IV.  DIRECTIONS/ FOLLOW-UPS WITH THE CONCERNED

AUTHORITIES:

8. That another letter dt. 26.09.2024 has been written by the Additional Chief
Secretary, Government of Uttar Pradesh to the District Magistrate,
Ghaziabad / Hapur and Municipal Commissioner, Municipal Corporation,
Ghaziabad. That vide the said letter it has been directed to the concerned
authorities to ensure the desired action in the matter and furnish a report of
the action taken to the State Government. '

A Copy of the letter dt. 26.09.2024 has been annexed herewith as

ANNEXURE A-2.

9. Subsequent to the letter aforementioned letters, the Joint Secretary,

rnment of Uttar Pradesh has written a letter dated 30.09.2024 to the:
ectpr, Directorate of Urban Local Bodies, U.P., Lucknow:
ission Director, Swachh Bharat Mission (Urban):
“Hostrict Magistrate. Hapur:
* Superintendent of Police, Hapur; and
e the Municipal Commissioner, Ghaziabad.
to ensure necessary action in the matter. That a compliance report was
sought, which was not submitted, prompting repeated follow-ups. Further
letters dated 23.01.2025, 12.03.2025, and 03.04.2025 were sent to the same
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authorities reiterating the urgency and emphasizing the need for immediate
compliance. Subsequently, on 16.04.2025 and again on 24.04.2025, the
Joint Secretary addressed additional letters to the above-mentioned
officers, including the Vice Chairman, Ghaziabad Development Authority,
instructing them to prioritize the issue and furnish compliance reports
without delay. These correspondences demonstrate the State Government’s
consistent emphasis on expeditious and coordinated action regarding the
matter.

Copies of the letters dated 30.09.2024, 23.01.2025, 12.03.2025,
03.04.2025, 16.04.2025, and 24.04.2025 have been annexed herewith as

ANNEXURES A-3 to A-8.

V. STATUS REPORT OF GHAZIABAD MUNICIPAL

CORPORATION:

That the current actions taken by the Ghaziabad Municipal Corporation are
as follows:
a. The Horticulture Department is developing a buffer zone by planting

_saplings along the outer periphery of the subject land. So far. 17,000
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saplings have been planted and fenced; remaining planting is in
progress.

b. A tender for boundary wall construction on the subject land was
invited on 26.11.2024, and the work order was issued on 25.01.2025.
Execution is pending availability of police protection at the site.

c. That vide letter dt. 27.04.2025, the Vice Chairman, GDA., requesting
an inquiry and removal of unauthorized constructions near the
44.25-acre site in Galand that are obstructing the buffer zone

required for the Waste-to-Energy Plant.

d. On 06 August 2024, the Municipal Commissioner, Municipal

Corporation. Ghaziabad held discussions with the villagers and

encouraged them to visit operational Waste-to-Energy plants in
elhi, Indore, and other states. However, no positive response was
eceived from the villagers. A meeting was also convened under the
chairpersonship of the then Divisional Commissioner with Hapur
district administration and villagers, but a permanent solution could

not be reached.

I1.Consequently, in compliance of the directions of the Hon’ble Tribunal. the

Municipal Corporation submitted as under:

Swomn & verified
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a. The legacy waste accumulated at Jagjeevanpur Site-1
(amounting to 2.50 lakh metric tonnes) was processed and
disposed of by the concerned firm during June/July 2024.
However, due to the absence of an alternative site for the
collection and windrow processing of the fresh municipal solid
waste (approximately 1600-1700 TPD) generated within the
limits of Ghaziabad Municipal Corporation, the land vacated
post-processing of the legacy waste at Site-1 has been merged
into Jagjeevanpur Site-2 for the purpose of fresh waste collection
and its processing through the windrow method. This was also
noted, after due inspection, by the Central Pollution Control
Board in its letter dated 16.08.2024.

b. That the Municipal Corporation, Ghaziabad through an e-tender
process, selected a new firm for solid waste processing and
issued a work order on 10.01.2025. That the capacity of the said

processing plant is 900 TPD. The scope of work for the selected

firm also includes the responsibility of providing land. The firm
has obtained Consent to Establish (CTE) from the Regional
Pollution Control Board on 05.04.2025 and has initiated the
installation of necessary machinery for the processing plant.

A Copy of the Work Order dt. 10.01.2025 has been annexed

3 V‘riﬁedherewilh as ANNEXURE A-9.
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c¢. That for the successful disposal of solid waste generated within
Ghaziabad, and in view of the short-term action plan, a
processing plant with a capacity of 900 TPD has already been
established in village Dhabarsi. Further, for the inert waste
produced after processing, a bilateral agreement has been
executed with the Greater Noida Authority for the use of the SLF

(Sanitary Landfill Facility) located in village Astauli.

12.That the report further states that for effective long-term solid waste
management, it is imperative that the Ghaziabad Municipal Corporation is

immediately granted possession of the previously designated site for solid
waste management i.e. 44.25 acres of land located in Village Galand,

District Hapur. so that a modern, technology-based Waste-to-Energy plant

nay be established there. In the event that possession of the said designated
sife cannot be secured, it is essential that an alternative 45-acre parcel of
nd be made available elsewhere within Ghaziabad district at the earliest.
A Copy of the report dt. 02.05.2025 has been annexed herewith as

ANNEXURE A-10.

VI. LATEST COMMUNICATION:

13.That recently, the Joint Secretary, Government of Uttar Pradesh has written

another letter dt. 05.05.2025 to the:

Sworn & verified
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e District Magistrate, Hapur

* Superintendent of Police, Hapur
That vide the said letter, it has been directed to the concerned
authorities to take all necessary action is taken regarding the
possession of 44.25 acres of land in Village Galand for the
establishment of the Waste-to-Energy Plant, in compliance with the
Hon’ble Tribunal’s direction and to kindly furnish a report of the
action taken to the Government.
A Copy of the letter dt. 05.05.2025 has been annexed herewith as

ANNEXURE A-11.

VII. REPORT_ _BY THE SUPERINTENDENT OF POLICE,

HAPUR:

That furthermore, in response to the aforementioned letter, the

perintendent of Police, Hapur has provided with a report dt. 06.05.2025

i. That as per the report received from the Circle Officer. Pilkhua,
District Hapur, regarding the establishment of a Waste to-Energy
Plant by Ghaziabad Municipal Corporation in the villages of Galand

Sworn & .,,@ﬂﬁﬁﬁi Piplehra, a meeting was held on 18.10.2024 at the Collectorate
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Hall, Hapur, under the chairmanship of the District Magistrate,
Hapur. Members of the Galand and Piplehra village and the Jan
Kalyan Committee of Galand participated in the meeting. In the
meeting, the villagers and the Jan Kalyan Committee expressed

strong opposition to the establishment of the Waste-to-Energy Plant.

ii.  That in response to the instructions received from the Municipal
Commissioner of Ghaziabad, the District Magistrate and
Superintendent of Police, Hapur encouraged the villagers to visit
other locations in the country and states where Waste-to-Energy
Plants have been established, to understand the provisions of the
project. Efforts were made by the District Magistrate and
Superintendent of Police, Hapur to explain the benefits and
advantages of the plant, but the villagers remained unconvinced. It

is also noteworthy that there were previous protests against the

attempt to set up a dumping ground in the Galand village, where
boundary walls were demolished. Currently, there is significant
opposition to setting up a dumping ground at the same location, with
strong political involvement expected. In such a situation. both from
a legal and law and order perspective, it would not be appropriate to

make a decision regarding the dumping ground.

orn & verified r
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Considering these facts. it seems justifiable to decide on setting up a
dumping ground in another location within Ghaziabad. If, at any
point, police force is required to maintain law and order during the
establishment of the Waste-to-Energy Plant by Ghaziabad
Municipal Corporation, sufficient police force will be made
available as per the passed orders for maintaining law and order.
That the Superintendent of Police. Hapur has directed the Circle
Officer of Pilkhua, District Hapur, and the Station Officer of
Pilkhua/Dhaulana, Hapur, to convene a meeting for necessary

actions in this regard.

It has also been informed that the President of the Jan Kalyan Kisan
Welfare Committee, Raju alias Rajeev Tomar, along with other
dividuals, has filed a Public Interest Litigation (PIL) No.
281/2021 before the Hon'ble High Court of Allahabad, which is
currently under consideration. The next hearing date in the casc is
09.07.2025. It is further states that it is appropriate that necessary
actions shall be taken as per the orders passed in the aforementioned
PIL filed in the Hon'ble High Court of Allahabad.

A Copy of the report dt. 06.05.2025 has been annexed herewith as

ANNEXURE A-12.
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15.That the above facts demonstrate that the State Government has taken
consistent, sincere, and coordinated steps in compliance with the directions
of the Hon’ble Tribunal. Several inter-departmental communications, site
inspections, public consultations, and follow-up actions have been
undertaken to ensure effective waste management and site remediation in
the region. The establishment of the Waste-to-Energy Plant is being
pursued with due consideration of public concerns and directions of this

Hon’ble Tribunal.

16.That the deponent is duty bound to fulfil the obligation which are assigned

under the law and directions passed by this Hon’ble Tribunal. The
Deponent is fully committed to ensure strict adherence to the orders of this
Hon’ble Tribunal and undertakes to faithfully comply with any further
rections or instructions that may be issued by this Hon’ble Tribunal,

ithout demur or delay.

17.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

@lsp )/
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VERIFICATION

Verified at Lye |[<NOW  on this _U__ad_‘hday of May, 2025, that the
contents of the above affidavit from paragraphs 1 to 17 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.
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fwg-m0 vgw wha #fawor, a€ feee @I Execution Application No. 23/2023 IN
QOriginal Application No. 75/2023 (I.A. No. 645/2023) Jaishree Bansal Vs Uttar Pradesh
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“...10. The District Magistrate, Ghaziabad has also filed the action taken report
stating that 44.25 acres of land was made available to the Municipal Corporation,
Ghaziabad in Village Galand and Village Pipalhaida and that there was a public
agitation at Galand. The report further states that land allotted in Villages Galand
and Pipalhaida falls within the jurisdiction of District Magistrate, Hapur. Hence, a
communication has been sent in this regard.

11. Counsel for the State is directed to file the further report disclosing the action
on the proposed Waste to Energy Plant in the Villages concerned. Let the same
be filed within four weeks by e-mail at judicial-ngt@gov.in preferably in the form
of searchable PDF/QOCR Support PDF and not in the form of image PDF.

12. List on 03.10.2024."
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Fwd: Mail for instructions in the Matter of Jaishree Bansal vs UPPBC (E.A. no. 23/2023)

message

.1'_‘5

CHIEF SECRETARY OFFCE GOVT OF UP <csup@nic.in> Sat, Sep 21, 2024 al 12 17 PM
To Principal Secrelary Environment & Forest GoUP <psforest2015@gmail.com>, "District Magistrate, Ghaziabad" <dmgha@nic.in>, Nagar Nigam
Ghaziabad <gzb.nagar.nignm@gmail.com>

Ce "Computer Cell, Chief Secretary GoUP" <computercell978@gmail.com>

With Regards.

m[ From:-

Hed gitra STATT/ chies Secretary Office
TR WY e/ Government of Uttar Pradesh
GTE/ Lucknow -226001,

CIHTY/ Telephone : 0522-2289212 / 2289296

e kil
From: brarwarladon@amail.co
To: ch.lnrl Maqtqtrdle Gha?!ahad" <dmgha@nic.in>, "District Maglstrate Hapur" <cmhapi@nric in>, "CHIEF SECRETARY OFFCE GOVT OF UP"

Sent: f'rsday Seanmber 20, 2024 7:27.35 PM
Subject: Mail for instructions in the Matter of Jaishree Bansal vs UPPBC (E.A. no. 23/2023)

As per the direction from the Tribunal, the Counscel for the State has been instructed to file a further report disclnsing the actions taken regarding the proposed Waste
1o Energy Mant in the villages of district Hapur

Keadly provide the detals of the progress made in this regard, including any steps taken or planned for the implementation of the project. This information s
esential for prepaning the necessary submissions before the Hon ble Tribunal,

NOTE: KINDLY PROVIDE THE INSTRUCTION 2 WEEKS BEFORE THE NEXT DATE OF HEARING i.e., 03.10.2024.
Lo\ W
sV
I hanks & Regards

i " 7]
Hhanwar Pal Singh Jadon g@ s é

Standing Counsel of Uttar Pradesh

Natonal Green Tnbunal, New Dellh
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SR IR aifed SREE gRad SR §Y G HRGE! P STRAT AT I Suerel I S
@Y Vet BT T off, T I I U B |
3— 39 ey ¥ 49 U8 FE B oY ge © P Hudn swR 4wy wfuq, qaieRvn, 99 19 Sierdry
IREdT SFTT—7, SR Yo I B Iqd T3 fRAIG 26.00.2024 Td WA F S 9F faAE 07,
08.2024 ERT @ A SMETER fawgma yaevr ¥ wava aifod FriaEl gfed erd gy o
HRIATE! P AT AN BT Aol SUART BRI Bl B BN |
RyaTTe yHRer "o TSI BRT afeRu, 5 el @ WHISE AR W IesIad € | 3

fTd &g /Y grerfdedar eufé 2 | X
e giad | o 009
el
( il )
Y& afa |
e vd feAie SuRied >
yferferm: ferferRad @) gl vd smaeas PriaE! &g Uftd— &
1—37) arger R, s werw, dfogHogo, TR fadr faTT, Sovo AGTH MO '
o—f1 ey de™, NovHoYo, TR e fHeeerd, So%0 aEs | rﬁ»ﬁ
( ehearor gl )
g e |

Arun Sir GO-VC




783 ANNEXURE A-4
HHYdE / AEcayui

HeAT—TA0SN0E10—28 / Al—5—2025— 34R< /2023

Uy,

BT oI

Ay Afed,

IR Uel 9 |
9T 7,

1—fee®, TR Marg Mdeney, 3040 g+ |

2—1sy v fAcee, W vRa MeE (FRIY), TR Mer e, 3090 |

3T, 819s |

4—gford refere, BIYS |

65— 3G, =R o, aifsrareng |
TR S A5 AGE: f&Tid 23 e, 2025
fava—w0 w=fia eRa srfdrarur, 98 faeell # IS Execution Application No.23/2023

In 3fl0V0 H&AT—75 /2023, Jaishree Bansal Vs. Uttar Pradesh Pollution Control

Board & 3= H UIiRd ATq e AT 03.10.2024 & fUTAT & Hder # |
wRIgy,

HuaT Iuda fawgs "o Al B8R aifdierv, g fdeell d# AIfSd Execution
Application No0.23/2023 In 2110V0 ¥@1—75 /2023, Jaishree Bansal Vs. Uttar Pradesh
Pollution Control Board @ g # UiRd 2qw fa+id 03.10.2024 (Wfd Helid) &
AAHT FR BT B B | GHI | 3Tl YAde faid 29.01.2025 &1 faa 2 |

2— 39 Wdy H g YB dEd & QY g 2 fF gwuar "o wHoshiodlo gRr wikd
e fa=iih 03.10.2024 & rqurel-l H fAwaerd ydvor # s far urel g S, i
ifergert, di0 gHosHodio, g facell ¥ wud wWifid & #o yHowodlo # JHaTE W
ud ufcrerueras /godiostRo q1Rae aRId g &d BRIATE] &1 R 9T+ bl deblal
YA DI BT B B |

fayaera gavur Ao s BRA fd@Ru, 98 fReell @& WHIEE oMy |
JeTfed g | 3rdug afdara g /o urgfiear sifera 2|

A - gATH | ; o : 0095
250"
( g7t )
Yo Giaq |
=1 Uq feie SuRlad '

yfafer: fe=fafaa @ el vd srgeasd oriard g Ufia—
1—3i1 HaR urel Rfg 6, Wil aifddadr, #io vHosiiodlo, A3 faeel
2—5f1 3ol 9Rd, A9 Hergsd, Gounodp, TR fddrd fa¥rT, J090 - |
3—&0 A< dre, 4ouH0go, TR ﬁaﬂ;{ ferermera, oo mb

ps
ia
Q2
( RSN

SRESRSIEES

Arun Sir GO-VC



784 ANNEXURE A-5

THISg / HEayy
J&r—udosiiodio— 92 /H1-5—2025— 34Re /2023

Uy,

B0 goi]

[T A,

SR o9 9N |
Jar #,

1—fRe®, TRIg [er My, 3090 aETs |

211 fAeM fRee®, Weo 9Rd fiem (FRR), TR e e, Sovo |

3—STetTfere sy, B1Ys |

4—Yferq Jeflerep, B9 |

5—TR 3G, TR o, MiSamErg |
TR Ao g9rT—5 d@TS: fadie 12 41, 2025
fava—H0 kg 2R sifddprur, 93 faeell § IIfSA Execution Application No.23/2023

In 370T0 H&IT—75 /2023, Jaishree Bansal Vs. Uttar Pradesh Pollution Control

Board @ 3= # UIRd 3Me faTd 29.01.2025 & AJUTel & Heael H |
HEIy,

QU Iugad fquge A0 WsE™ B8R4 aifgeRur, 98 faeell # AMTT Execution
Application N0.23/2023 In 310Y0 W&—75 /2023, Jaishree Bansal Vs. Uttar Pradesh
Pollution Control Board @ 3/ # UIRd 3Me¥ fq+Th 29.01.2025 (Wi Hed) T
3TACADHT BT BT HE B | YHUT A 3WTell FAdTs a1 09.05.2025 BT 7 B |

2— T G99 H ¥ Y8 Ped bl Q¥ B3N 2 & puan fAwwmrd gawer # Ao
gAoSflocio gRT IR Qe =T 29.01.2025 & AU H FH& dIfdd pRIare!
GHREd BRI Y Bd BrAdrel Bl AR AT DI IUALT B BT HE BN |

foyma gaxur q90 K gRd ifdewur A3 floell & UHIAE 3Ny |
JATeBTed & | 3Idud AfddiTd a4 /oY urerfdear srferd 2 |
AT P TATH |

N "o
o
( it )

Hgad Ffq |
| ud fidie SuRlad >
gfafafa: fr=feRad o1 el vd sravgs iR &g Uita—
1—311 9eaR urel g S, Il 2ifdaaarn, "o vHosiiodlo, 8 facet
241 gl WRell, fafdrs HgrIe, dlowHogp, TR AP fauRT, Jovo AW+ |
3—%l |alu =g, WlowHogo, TR F&E Ao, So%0 d@Hs | N

I g
=

( Hearor ST )
N it |

o®%

Arun Sir GO-VC




ANNEXURE A-6

785
ATHRD / THI4g / Hgca ol
HEA—UH05110¢10—93(1) / F1—5—2025— 34Re /2023
Uy,
BT FTol]
e Adfa,
IR YT TG |
e 9,

1—fews, TR e ey, Sovo oS |

2—58 AR fFeers, w998 MRd e (), T frera R, Sovo |

3—reTfeIs™, 81y |

4—gfera Irefleras, BTy |

5—TR e, TR 7, MiSramere |
TR fA®E AR5 G fei® 03 arder, 2025
fawa—wr0 Wiy BRa srfravoer, 7€ fReeh § TR Execution Application No.23/2023

In 3M0V0 T&=AT—75 /2023, Jaishree Bansal Vs. Uttar Pradesh Pollution Control

Board @ 31 # uiRd e AT 29.01.2025 & U & e ¥ |
BIed,

RUT ST fAvgd A gRT qd U uE wem-ueoshiodio—93 /—5—
2025—34Re /2023 fAT® 12.032025 &7 S TET B BT BT T oGS AeGH J
o T B8R ifdawur, ¢ e # T Execution Application No0.23/2023 In
311070 H¥AT—75 / 2023, Jaishree Bansal Vs. Uttar Pradesh Pollution Control Board @
I H uIRT AT RS 20012025 & Ul ¥ WA AT PriaTe)

ST Y G PIAAE &) AT AN &) IuAE Y W A e A T o o)
T T AT 8 | TebROT ¥ STehl \gaTg famid 09.05.2025 Y Fyad 2|

2= ¥9 N9 A 9F I dEd @1 AW gon & 5 g 9ne © 99 ww fsie
12.03.2025 §RT @1 T JUeMaR fAvaTa garor 3 710 THosliodlo ERT WA anesr
ﬁﬂngm.zozsa%aﬁqmﬁwmﬁmmﬁﬁﬁaﬁwﬁgqaﬁwﬁmﬁ
DI AT AT BT IYALT B BT BT PN |
ﬁrwmwmow?ﬁagﬁaa@mw,ﬂéﬁ@ﬁa%mmﬁ

Wﬁﬁ%mﬁ@mmﬂ/?ﬁﬁmﬁwmﬁﬁiﬂ | mﬂs
Ok
( 7ol )

Ya AfYq |
e : X
wiaferfd: Frfeiad @ el vd savas sria 3q ifa—
1—-371 X ureT Rz S, vemdl aifdyaem, w0 THoshiodlo, 78 Roeh)
2—#1 31qe R, Al werw, NowHoRo, TR R T, So¥0 Tr@w |
3—#1 WU e, NowHoyo, w8 Marr Fsmer, Sou0 ohE; |

»n“a‘g
L
( BT =i )

YT fe |

Arun Sir GO-VC



ANNEXURE A-7

786
fadlg RS / a9geg / Agayul
o HEAT—UH05110¢10—93(2) / Al—5—2025— 34R< / 2023
: BT g1
Hyaa wfae,
IR U< A |
|ar A,

1—fAcerd, TR Mar Aendy, So90 dwWds |

2 e fcer®s, waes wRd Mo (), vy Merr [Feerea, Sovo |

3—forenf®er, g1qe / Mg |

4—Yferq 3reflere, B1YS |

5—TR AGad, TR H, MioEmErT |

6—SuTEge, TfSiaTeaTe fawrRT Urfdraxor, MiSmErT |
TR 6T 3gHrT—5 ag%: fdie 16 3, 2025
fawa—m0 sy BRI arfdrevur, 7€ faee § I Execution Application No.23/2023

In 3MM0T0 FRAT—75 /2023, Jaishree Bansal Vs. Uttar Pradesh Pollution Control

Board @ 311 # IR Q¥ {1 29.01.2025 & AUTe & HeeT H |
weIey,

RUdl Suydd . favge wrad . gR1T qd O um wem—gHosNodio—93 / Hi—5—
2025—34Re /2023 =T 12.03.2025 UG A[FHAR®G U3 WEA—TH0u10E10—93(1) / A—5—
2025—341%¢ /2023 faHTH 03.04.2025 &1 ey VU B & & &, gD A=gH |
Hi0 Iy R Af@dRr, A8 feeell # AT Execution Application No.23/2023 In
JAN0V0 H&T—75 / 2023, Jaishree Bansal Vs. Uttar Pradesh Pollution Control Board @
I H UilRd Qe fsih 29.012025 & IFUTAH § HAK difdd HrIarg!

BRI gU Dol BRIGIE! DI AT AT Bl STl HRY SH Bl e 1 w2l off, o
3T TP UIKl & | BRI # 37Tell YAarg faib 09.05.2025 Bl e |

2— TN W9y H Y g ded Bl (Y g 2 fF Humn unE @ S ud e
12.03.2025 IRT &I AT SUegAR AT Y1 # A10 UHoshiodlo gRT WiRka 39l
fad 29.01.2025 & 3UIe § WA difod drIare GHARTd HRd §U Hd BrIdR!
@ AT ATHA DI IUALT TR Bl HE BN |
WWWOW%W.@M%W@W@
AresTfad & | 3fdyd faTd e /o yrerfiesar arféra 2 | T@}Qk.
G.
( el )

Hgad Gfd |
&1 U9 faqie SuRlad :
yfdferfa: f=foRaa o1 yammef vd srawas srarE ag Ifa—
1—51 qex urer Rig SeH, el srfdraear, Ao gHosNodlo, 8 feeeh
2—5Y 3rgel WRell, fafdred Herye, GouHoYo, TR fAE™ fawmT, Yodo @+ | ‘0496
3—#i1 WY dler, WogHogo, NIy fera fFewne, Sovo aE s (R Q)'
b

X
( CEEID)
ﬂgﬂﬂﬂf%lal

Arun Sir GO-VC




ANNEXURE A-8
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ANNEXURE A-10
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 23/2023
In
Original Application No. 75/2023

In the matter of:

Jaishree Bansal Applicant
Vs.
Uttar Pradesh Pollution Control Board Respondent
Index
Sr. No. Particulars Page No.
1. Committee Report on behalf of Central Pollution Control Board

(CPCB) in compliance to Hon’ble NGT order dated 05.07.2024 in
EA No. 23/2023 in O.A No. 75/2023.

2. Annexure- I A copy of Hon’ble NGT order dated 05.07.2024.

3. Annexure- 11 A copy of letter dated 16.08.2024 issued by CPCB to
UPPCB & Municipal Corporation Ghaziabad.

4. Annexure- 111 A copy of Physical Characterization Reports of treated

and untreated waste.

5. Annexure- 1V A copy of Ground water quality monitored by UPPCB
during 2024 at Sahibabad under NWMP.

( 'i/@-/f”

Filed by Adv. Rajkumar
(on behalf of Central Pollution Control Board)

Place: Delhi
Dated: 01.10.2024
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COMMITTEE REPORT
(IN COMPLIANCE TO HON’BLE NGT ORDER DATED 05.07.2024
IN
E.A. NO. 23/2023 (OA NO. 75/2023),
JAISHREE BANSAL VS. UTTAR PRADESH POLLUTION CONTROL

BOARD)

CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environment, Forest & Climate Change)
“Parivesh Bhawan”, East Arjun Nagar,

Delhi-110032
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1.0 BACKGROUND

Hon’ble NGT vide order dated 5.07.2024 in the matter Jaishree Bansal Vs. Uttar
Pradesh Control Board.) issued the following Directions:

Para 9: “The Tribunal normally proceeds on the basis of such statement made by an
authority like Municipal Commissioner, but since it has been disputed and no cogent
supporting material has been produced, therefore, the truthfulness of such a statement
is required to be verified. Hence, we constitute a committee comprising of the
representative of the Member Secretary, Central Pollution Control Board (CPCB), not
below the rank of Director and a representative of Ministry of Environment, Forest and
Climate Change (MoEF&CC), Delhi not below the rank of Director. The
representative of CPCB will act as coordinator in the Committee. The Committee
will visit the site as early as possible but not later than ten days from today and will
ascertain the correct position at Jagjeevanpur Site —I & I, the extent of
treated/untreated waste lying there and will ascertain if leachate is flowing to the land
of the Applicant or the waste is spilling over that land. The Committee will submit its
report within four weeks...”

A copy of Hon’ble NGT order is attached as Annexure I.

2.0 ACTION TAKEN BY CPCB

2.1 Constitution of Committee

The Committee comprising of officials from MoEFCC & CPCB as per details given

below, was constituted as per Hon’ble NGT Directions:

1 |Dr. Satyendra Kumar, Director, HSMD, MoEF&CC

2 | Ms. Divya Sinha, Director & Divisional Head, UPC-II, CPCB
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2.2 Task assigned to the Committee
Hon’ble NGT in its Order dated July 05, 2024 has directed the Committee to visit the
Jagjeevanpur site to ascertain the following points:

I.  The extent of treated/untreated waste lying at the site

ii. If the waste is spilling over the land.

lii.  If leachate is flowing to the land of the Applicant.
CPCB vide letter dated 16.08.02024 (Annexure-ll) requested Member Secretary,
Uttar Pradesh Pollution Control Board (UPPCB) & the Commissioner, Municipal
Corporation, Ghaziabad (MCG) for deputing concerned officials to facilitate the
Committee for site visit on 20.08.2024. Subsequently, site was visited by the
Committee along with UPPCB & Municipal Corporation, Ghaziabad officials on 20.08.
2024. Monitoring & sample analysis were conducted on September 04, 2024 through
UPPCB in presence of CPCB officials.
Photographs taken during the visit is provided below. The observations during the visit

are outlined in the following Sections:

Figure 1: Visit by the committee at Jagjivanpur/Bhikanpur Site.
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2.2.1 The extent of waste (treated/untreated) lying at the Site

As per information provided by the Municipal Corporation of Ghaziabad, the Site | and
Site Il have been merged into a single site, now referred to as Site Il. The Jagjeevanpur
site Il, currently receives approximately 1600-1700 tons per day (TPD) of fresh waste
from across Ghaziabad.

(a) Topographic Contour Survey at the site

A topographical contour survey of Jagjeevanpur site Il, was conducted on September
04, 2024 to determine the area and quantity of treated and untreated waste present at
the site. As per contour survey, Jagjeevanpur site Il covers an area of approximately
29,675 m2. As per the Contour Survey report, volume & quantity of treated/untreated
waste lying at the site is given in Table 1 & 2 below:

Table 1: Contour survey results

ltems Value
Location of site (Lat. 28.667, Long. 77.449)
Total land area of the site 29,675.239 sgm.
Area of land occupied with untreated waste 27184 sq. m
Volume of untreated waste at site 4,40,846 cum
Area of land occupied with treated waste 2491 sgm.
Volume of treated waste at site (RDF) 40,396 cum
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Table 2: Quantity of treated/untreated MSW stored at the site

Type of Waste Volume (cum) | Density (g/cc)* | Quantity (Metric
Tonnes)
Untreated waste at site 4,40,846 0.75 3,30,635
Treated waste at site (RDF) |40,396 0.20 8,079

*Quantity of waste has been calculated by considering density of untreated & treated

waste as 0.75 g/cc & 0.20 g/cc respectively.
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Figure 3: Contour survey at the site using Differential GPS method
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Grab Samples of treated (RDF) and untreated waste were collected while making the
assessment of the quantity of treated/untreated waste from the Jagjeevanpur site Il.
According to the physical characterization reports (Annexure-lll) for both treated
(RDF) and untreated waste at the site, the details of the major components are
provided below in Table 3:

Table 3: Composition of treated & untreated waste

Treated waste (RDF) Untreated waste
Components (%) (%)
Organic 0 61
Combustibles 91 32
Recyclables 2 3
Inerts 7 4

Unnamed Road, Mahmudabad, Uttar Pradesh 201003, India

Latitude
28.75673848°

Local 04:50:50 PM
GMT 11:20:50 AM

Unnamed Road, Makraida, Uttar Pradesh 201003, India
Latitude
28.75668155°

Local 04:44:19 PM
GMT 11:14:19 AM

Longitude
77.44271637°

Altitude 215 meters
Tuesday, 20.08.2024

Longitude
77.44269787°

Altitude 215 meters
Tuesday, 20.08.2024

Figure 4. Processing of solid waste using one Supersonic & four trommel machines
at the Site.

2.2.2 If the waste is spilling over the land

No waste spillage into the premises of applicant observed during the visit. The stored
untreated waste is located approximately 8-12 feet from the boundary wall of
applicant’s premise. The average height of stored waste near the boundary wall of

applicant is approx.16 Meters.
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QC4AW+82, Mahmudabad, Uttar Pradesh 201003, India
Latitude Longitude
28.75711685° 77.44386892°

Local 05:11:08 PM Altitude 215 meters
GMT 11:41:08 AM Tuesday, 20.08.2024

Figure 5: Waste stored is approx. 8-12 feet distance from applicant’s boundary wall

2.2.3 If leachate is flowing to the land of the applicant
A temporary leachate collection drain has been provided on one side of the wall, and
a soil bund has been constructed near the other side of the boundary wall. No leachate

flowing into the premises of applicant observed during the visit.

LUl

QC4W7+82,
Latitude Longitude
28.7569701° 77.443522°

Local 05:03:59 PM Altitude 215 meters
GMT 11:33:59 AM Tuesday, 20.08.2024

Figure 6: Temporary leachate drain along applicant’s western wall.
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(a) Ground water sample taken from the premise of the applicant

The groundwater quality results of sample analyzed from applicant's premise,

Jagjivanpur, Ghaziabad on September 04, 2024) & at reference location namely

Sahibabad industrial area, Ghaziabad is provided in table 4 below:

Table 4: Ground water quality results at applicant's premise & reference location at

Ghaziabad
S.No. Name of Unit B.I.S. Result at the Reference
test Specification for | applicant's premise location
Parameters drinking (Jagjivanpur Site) result
water(10500:2012) (Sahibabad
(Acceptable & Industrial
permissible limit) area,
Ghaziabad-
CPCB
NWMP
data)
pH at 25 °C - 6.5-8.5 6.88 7
Turbidity NTU 1 0 1
Colour Hazen | 5to 15 Colourless * Clear*
Total
Dissolved
5 Solids mg/L | 500-2000 510 2070
Total
6 Hardness mg/L | 200-600 422 850
7 Ca Hardness | mg/L | 75-200 124 588
8 Mg Hardness | mg/L | 30-100 26.4 262
9 Iron (Fe) mg/L | 0.3 0.58 2.3
10 Total Cr mg/L | 0.05 ND 1.2
11 Cr+6 mg/L | 0.05 ND NA
12 Lead mg/L | 0.01 ND 0.00031
13 Copper mg/L | 0.05-1.5 ND 0.00035
14 Zinc mg/L | 5t0 15 ND 0.00059
15 Nickel mg/L | 0.02 ND 0.00054

*Colour by Visual comparison method

The total dissolved solids (TDS) is found to be 510 mg/L, which slightly exceeds
the acceptable limit of 500 mg/L but is within the permissible limit of 2000 mg/L
specified by BIS:10500, 2012, Drinking Water Standards.

The organoleptic and physical parameters such as pH, turbidity, and color, are

within the acceptable limits. Furthermore, concentration levels of toxic heavy
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metals such as Chromium, Lead and Nickel are also found to be within the
acceptable limits set by BIS.

The iron concentration as Fe was found to be 0.58 mg/L, exceeding the BIS
standard (0.3 mg/L, Acceptable limit). The exceeding concentration of Iron can
impart a bad taste to the water, can cause discoloration in clothes and
incrustations in water pipelines.

Remaining parameters are within the permissible limit.

Further, it may e be noted that according to CPCB National Water Quality
Monitoring Program (NWMP) data (Annexure-IV) of ground water quality
monitored by UPPCB during 2024 at Sahibabad Industrial area, Ghaziabad, the
TDS & Iron concentration are found to be 2070 mg/L & 2.3 mg/L respectively.
It is observed that concentration of TDS & Iron at reference location is higher

than concentration found at applicant’s premise.

= I GPS Map Camera
-3

QCaw+82, Mahmudabad, Uttar Pradesh 2071003, India
Lat 28.75707°
Long 77.44373°

| 4
fGoogle " 04/09/24 12:15 PM GMT +05:30

R

~ — = T - -
) = o~ . >~

Figure 7: Ground water sample collection from submersible pump on applicant’s

premise

10
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3.0 Conclusions

(a) A total of 3,30,635 MT of Untreated waste (having > 60 % Biodegradable fraction)
and 8,079 MT of treated waste (> 90% Combustible fraction) was found stored at
the site.

(b) No waste spilling into the premises of applicant was observed during the visit.

(c) No leachate flowing into the premises of applicant was observed during the visit.

Signatures of the Committee Members

S.No, | Name & Designation of Committee Signature
Members
1 Dr. Satyendra Kumar

(Director, HSMD, MoEF&CC) W :

2 Ms. Divya Sinha

(pwh?
(Director & Divisional Head, UPC-II, CPCB) ngﬁ o
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@ S CENTRAL POLLUTION CONTROL BOARD
. \\/‘/ Lifestyle for A wafetur, a9 Ud erary afitadT waed, WA W
CPCB nvironment SRESARIH - CHS Ay ONE EYIuAS MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
File No.: CM-13011/169/2024-LAW-HO-CPCB-HO 16/08/2024
To,

1. The Member Secretary
Uttar Pradesh Pollution Control Board
Building No. TC-12V, Vibhuti Khand, Gomti Nagar,
Lucknow - 226010, Uttar Pradesh
2. The Municipal Commissioner
Municipal Corporation Ghaziabad
Navyug Market, Opp. Old Bus Stand,
Ghaziabad - 201001, Uttar Pradesh

Subject: Hon’ble NGT order dated 05.07.2024 in Execution Application No 23/2023 in
Original Application No 75/2023 (I.A No 645/2023), Jaishree Bansal Verses Uttar
Pradesh Pollution Control Board - reg.

Sir,
This has reference to the directions dated 05.07.2024 issued by Hon’ble NGT in E A No

23/2023 in O A No 75/2023 (Annexure I ) . Relevant part of Para 9 of the order is represented as
under:

“Hence we constitute a Committee comprising of the representative of the Member Secretary,
Central Pollution Control Board (CPCB) not below the rank of Director and a representative of
Ministry of Environment, Forest and Climate Change (MoEF&Cc) , Delhi not below the rank of
Director . The representative of CPCB will act as coordinator in the committee. The committee will
visil the site as early as possible but not later than ten days from today and will ascertain the
correct position at Jagjiwanpur Site - I and 11, the extent of treated /untreated waste lying there and
will ascertain if leachate is flowing to the land of the Applicant or the waste is spilling over the land
. The committee will submit its report within four weeks *

In this regard, it is to inform that nominated representatives of CPCB ( Mrs Divya Sinha, Director
& Divisional Head, UPC-1I) & MoEF&CC (Dr Satyendra Kumar , Director, HSMD), as committee
members shall be visiting the site on 20.8.2024 at 2.30 PM onwards. It is therefore requested to
kindly depute the concerned official to facilitate the committee for site inspection in the

aforementioned matter please.

The information available with CPCB w.r.t Solid Waste Management at Jagjiwanpur site I and 11 is
enclosed (Annexure IT) . It is also requested to provide the updated information by 16/8/2024 at

6.00 PM .
Yours faithfully

Suads
(Suniti Parashar)
Scientist ‘C’ , UPC-II

Encl : As above

‘afayr wa’ gdt i R, faeei-110032

Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032
AW/ Tel: 43102030, 22305792, S8/ Website : www.cpbc.nic.in
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Copy to:

. Dr. Satyendra Kumar: For kind information, please.
Director, Hazardous Substance Management Division,
Ministry of Environment & Forests & Climate Change
2nd Floor, Jal Wing,
Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003
2. The Regional Officer, Ghaziabad: For information and to facilitate the site visit, please.
Uttar Pradesh Pollution Control Board
2 I.N.S. Sector-16, Vasundhara, Post- Prahalad Garhi, Ghaziabad
3. DH, Law Section: For information, please.
4. PS to MS: For kind information to '"MS', please.

UWmr
(Suniti Parashar)
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p.p. PHOTRON LABGRATORIES PVT. LTD. """

(ISO 9001-2015, 14001-2015, ISO 45001 : 2018 Certified Laboratory)

// Plot No. G-19, Kh. No. 76/7 & 76/14, Laxmi Park Nangloi, West Delhi-110041

E-mail : photron.labs@wgmail.com | vermashivendra70@gmail.com | cm.tripathi35«gmail.com
M : 8851624436, 9312566193, 9818282411

*Test Report*

| Issued To : M/s U P Pollution Control Board Report No. ; RDF-11092024-—0027777 |
1 Vasundhara, Ghaziabad, Date Of Sample Issue . 04.09.2024 1\
f Dist- Ghaziabad (UP). Test Started on : 04.09.2024 ‘)
Test Completed on + 11.09.2024 |
Nature of the Sample: RDF Date of Issues Report : 11.09.2024 |
|_Sample ID PLPL/LAB/040924-002 I
. Date of Sampling : 04.09.2024
Sampling Location ) MSW Processing Plant, Jagjivanpur Site,Pipeline Road, Ghaziabad.
Total Wt.(Kg) : 20.98 (RDF)
RDF PHYSICAL CHARACTERIZATION REPORTS
S NO. ' Components Weight of Component (kg) Percentage of component (%)
1 Kitchen waste 0 0
) Vegetables Chhilka / Maiz Chhilka 0 0
3. Fruits Chhilka | 0 0 ‘
i Dry Sugar Canes 0 0 }
. Coconut shell/hair 0.83 : 3.96 ]
6 Straw/Hey | 0 : 0
" Flowers ’ 0 2
8 Green leaves/Green Matter . 0 0
9 Dry leaves/Dry Matter ! 0.23 14
1 Wooden Pieces - 0.84 ; 4.0 |
11, Broom 0 0 {
1 Cardboard (wooden) 0 0
| 13 Paper/Cardboard : 0 0
. Textile/cotton/Jute 5.24 24.97
e Polythene / Plastic 10.22 48.71
16 Rubber/ Leather/ Tyre . 1.70 8.10 |
{ o M |
PVC : ]
| 17. 0 0
g Thermocol 0 0 j
Metals 7 j 1
19, 0.21 1.0 f
Gl
| 20. - e -
Inert and other
51 Sand/soil/earth 0.85 4.05 -
29, Small Stones 0.63 3.0 1
Ceramic and other 0 0 |
23. |
‘ " Human Hair 0 0 1
[ Batteries 0 ‘
| 25, i
| 26 Hazardous waste (if any) 0 ‘
; 7. | Total 20.98kg

< Wy/ **Report End**

lote:-
.Theresult given above are related to the tested sample ,for various parameter as observed at the time of sampling.
.The customer asked for the above tests only .

. This test report will not be used for any publicity/legal purpose.
.This test samples will be disposed off after one months from the date of issue of test report ,unless until specified by the customer. 0

.The Report cannot be used as evidence in a court of a law without the written approval of the lab.



pp. PHOTRON LABQBATORIES PVT. LTD.

// (ISO 9001-2015, 14001-2015, ISO 45001 : 2018 Certified Laboratory)

Plot No. G-19, Kh. No. 76/7 & 76/ 14, Laxmi Park Nangloi, West Delhi—110941 '
E-mail : photron.labs@gmail.com | vermashivendra70@gmail.com | cm.tripathi35«gmail.com
M : 8851624436, 9312566193, 9818282411

*Test Report™

Issued To : M/s U P Pollution Control Board Report No. : MSW-11092024--001
Vasundhara, Ghaziabad, Date Of Sample Issue : 04.09.2024
Dist- Ghaziabad (UP). Test Started on : 04.09.2024
Test Completed on : 11.09.2024
Nature of the Sample: MSW Physical Segregation Date of Issues Report i 11.09.2024
Sample ID PLPL/LAB/04.09.2024
Date of Sampling : 04.09.2024
Sampling Location s MSW Processing Plant, Jagjivanpur Site,Pipeline Road, Ghaziabad.
Weather 2 Clear
Total Wt.(Kg) : 20.67 (Fresh Waste)
MSW PHYSICAL CHARACTERIZATION REPORTS
|
S NO. Components Weight of Component (kg) Percentage of component (%) |
1 Kitchen waste 0.51 2.46 |
5 Vegetables Chhilka / Maiz Chhilka 8.90 43.06 ]
5 |
3 Fruits Chhilka 1.76 8.51 ;
2 |
4 Dry Sugar Canes 0 0
‘ 5- Coconut shell/hair 1.38 6.68 ‘
; 6' Straw/Hey ’ 0 0 o
\ .
Fl . ’
7 owers » p 0.23 1.11 .1
3 Green leaves/Green Matter 1.22 5.90 ;
9 Dry leaves/Dry Matter 0.86 4.16 ‘
10 Wooden Pieces | 0.81 3.92
4 Broom 0
11 p ]
is Cardboard (wooden) ‘ 0 0
i Paper/Cardboard 8 0.82 3.97 o
- Textile/cotton/Jute 0.26 1.25 B
15 Polythene / Plastic ‘ 233 11.27 o
iE Rubber/ Leather/ Tyre 0.16 0.77 -
' pVC : ~
17, _ 0 0 |
18 Thermocol 0.06 0.29
' Metals 0 0
| 19.
[ Glass 0.51 2.46
[ 20. i
| Inert and other ;
- Sand/soil/earth 034 164
,, | SmallStones 0.52 252
23' Ceramic and other 0 -0
. Human Hair 0
24. 0
Batteries 0
25, 0
26 Hazardous waste (if any) 0 0
Total 20.67kg
! 27.

**Report End**
Checgd By : Authorized Signatory:

lote:-

. The result given above are related to the tested sample ,for various parameter as observed at the time of sampling.

.The customer asked for the above testsonly.

. This test report will not be used for any publicity/legal purpose.

_This test samples will be disposed off after one months from the date of issue of test report ,unless until specified by the customer.
. The Report can not be used as evidence in a court of a law without the written approval of the lab.




Annexure - IV

A 603

submitted 1752-Sahibabad Industrial Area, Ghaziabad, U.p Details for 01-04-2024

LOCATION DETAILS, STATION DETAILS,CORE PARAMETERS BIO-MONITORING,GENERAL PARAMETERS, PESTICIDES, METALS.

[l ATOCATIONDITANS CORT PARAMETIRS
| sPCB/ROName sampling Date ~ Sampling Time | S
| e e P . g R - P g... - i ' Water Temperature (°c) rzo l Not Analysed
I | UTTAR PRADESH { ‘ 01-04-2024 I l 10:28 AM l i s S—
[ A T ' Dissolved Oxygen (mg/L) ( 00.0 ] BDL Not Analysed
|| station Codo Namo of Monitoring Stations | =
R e — - —— Ll [ 7 I BDL Not Analysed
[ 11 1752 ] SAHIBABAD INDUSTRIAL AREA, GHf] | :
‘ | - h ' o - ) “ | conductivity (smho/cm) [‘2400 ' I BDL Not Analysed
| | Typo of the Water Body | — -
I = T | | Bop(mg/L) } BDL Not Analysed
[ ] GROUND WATER l .
[ , Nitrate-N (mg/L) 0.55 ] BDL Not Analysed
|| Name of the Water Bady River Basin VRS
| ]
o Twrl | ’ WELL ‘ Nitrite=N (mg/L) 000 OOOJ BDL Not Analysed
i { | I Y
| TotalColiform (MPN/I0OMI)  [1g BDL Not Analysed
Name of Sub 3asin District | :
2 WELL ! (GHAZIAEAD ‘ ‘ Fecal Coliform (MPN/100mI) [1_8 o ! BDL Not Analysed
! '" -
. i Fecal Streptococci 18 ] BDL Not Analysed
State Name Name of Monitoring Agenc :
— : [ (mpNf1OOMY) b
I UTTAR PRADESH ] f UTTAR PRADESH i
Frequeéncy of the Monitoring Location Details
| HALF-YEARLY | | ||

Ammonical Nitrogen (NH4- [ ‘ BDL Not Analysed

Latitude Longitude LN

28.675322 E ’77,344944 | || carbonate (CO3-)

BDL Not Analysed

Bicarbonate (HCO3-) BDL Not Analysed

FER [N DOWN STREANM I [::] BOL. hiobEmalysed

Dichlorophenocxyacetic

Irrigation Industrial Domestic E acid
Cultivation Fishing Bathing Ghat Sulphate Endosulfan E:] BDL Not Analysed
Others L
Drinking Water Source  Organized Water Polynuclear Aromatic [:] BDL 'Not Analysed
Source Hydrocarbons (PAH)
R Polychlorinated Biphenyls l::::] BDL Not Analysed
SULAN ITIES (pcB)
Trihalomethanes (THM [ l 'BDL N
Bathing Washing Cultivation : © ( ) ot Andlysed
Fishing Boating Gardening : i ;
) i Chlorophyll i BDL ‘N |
Tourism Spot Cattle Wading Others pny l | ot Analysed
) Total Plankton Cou (] o
| Idol Emersion Wading N {:_—_—_] eo Not Analysed
| N Productivity [:] 'BDL L Not Analysed
‘i | STATION DETAI S Hs
H E.Coli* 18 l ~8DL Not Analysed
| Use Based Class Major Polluting Sources —
t —— .. —— - - - - - — et cnn e s ssmne s nat e e eans S—
j [ A (Drinking Water source witt VJ l None VJ - : T
\ — - - - NE—— SO — — omancen _—
Visible Effluent Discharges Weather ‘ GENERALFARRNVETIRS

...... [ —— E
None v| | Clear v X
r - ,J (ear . ] | Turbldity (NTU) | \ | L7 BDL Not Analysed

Depth of Water Body (Metre) Floating Matter P-Alkalinity (mg/L) £ BDL Not Analysed
v ‘ ) y (mg 6 y
Less than 50cm vi | ves T ‘ ; —
g I I | | T-Alkalinity (mg/L) L]go J BDL Not Analysed
| 1 —
| Colour il A
! ogour | | Chlorides (mg/L) I 550 BDL Not Analysed
! EE V] l None "I e
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|
i
|

Flow m3/sec.

e ANITARING
310 MONITORING

603

Saprobity Index L T BDL Not Analysed
Diversity Index ’L I BDL Not Analysed
P/R Ratio l- } BDL Not Analysed
42.11';:1‘) -
Arsenic (Total)(mg/L) ”..,_.] BDL Not Analysed
Ccadmium(mg/L) [—O—M BDL Not Analysed
Copper(mg/L) [ 0.00035 BDL __ Not Analysed
Lead(mg/L) F)'OOOS] - BoL __ Not Analysed
Chromium (Total)(mg/L) 1.’*—‘} . BDL ~ Not Analysed
Nickel(mg/L) }'"5';6653”5} BDL Not Analysed
Zinc(mg/L) { 0.0005¢| - BDL Not Analysed
Mercury(mg/L) l J BDL Not Analysed
iron (Total)(mg/L) I’;émm BDL Not Analysed
Aluminium(mg/L) FM l BDL Not Analysed
siver(mg/L) }] - Not-Anolysed
Cobalt(mg/L) [ I ...BDL Not Analysed
Manganese(mg/L) Iﬁ-ﬁj BDL Not Anciysed
Molybdenum(mg/L) T U epL _ Not Analysed
selenium(mg/L) BDL Not Analysed
Cyanide(mg/L) rhj BDL "'Not Analysed .
Any Other
POLYNUCLEAR AROMATIC HYDROCARBONS (|’/\| |S) X
Naphthalene (jg/1) [ o l RO, Not Analysed
Acenaphthylene (ng/L) I I BDL Not Analysed
Acenaphthene (Hg/L) l I BDL Not Analysod
Fluorene (ug/L) o ) BDL ./ Not Analysed
BDL Not Analysed

Phenanthrene (ug/L)

cop (mg/L)
Total KJELDAHL-N (mg/L)
ammonia Nitrogen (mg/L)

Total Hardness as CaCO3
(mg/L)
Calcium as caco3 (mg/L)

Magnesium as CaCO
(mg/L)
sulphate (mg/L)

Sodium (mg/L)

Total Dissolved Solids
(mg/L)
Total Fixed Solids (mg/L)

Total Suspended Solids
(mg/L)
Total Phosphate (mg/L)

Ortho Phosphate (mg/L)
Boron (mg/L)
pPotassium (mg/L)
Fluoride (mg/L)

% Sodium

SAR

Any Other

o5 |
]
]

BDL

BDL

BDOL

BDL

BDL

BDL

BDL

BDL

BDL

BDL

. BDL

BDL

BDL

BDL

- BDL

BDL

'BDL

. BDL

I

H
L

PESTICIDES

Alpha HCH (ug/L)
Beta HCH (pg/L)

GAMMA HCH (lindane)
(bglv)
Delta-HCH (ug/L)

o,p"- DDE (ug/L)

p,p*- DDE (pg/L)

o,p- DDD (Hg/L)

p.p*- DDD (ug/L)

OP-DDT (pg/L)

PP-DDT (ug/L)

Alpha Endesulphan (pg/L)
Beta Endosulphan (ug/L)

Aldrin (pg/L)

1% BDL

LiBDL

{_BDL
© BDL
' BDL
.BDL

BDL
. BDL
L. BDL
ti8DL
BDL
.isDL

ZdBDL

Not Analysed
Not Analysed
Not Analysed

Not Analysed

Not Analysed

Not Analysed

Not Analysed
Not Analysed

Not Analysed

Not Analysed

Not Analysed

Not Analysed
Not Analysed
Not Analysed
Not Analysed
Not Analysed
Not Analysed

Not Analysed

Not Analysed

Not Analysed

"/ Not Analysed

Not Analysed

:Not Analysed
L/ Not Analysed

' Not Analysed

:Not Analysed
'Not Analysed

Not Analysed

'Not Analysed
'Not Analysed

{ INot Analysed
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th ne (Hg/L . ;
’ Anthracene (ig/L) L ml BOL Not Analysed ‘ Dioldrin (ug/L) "BDL Not Analysed
,I l‘ Fluoranthene (bg/L) l l BDL Not Analysed P-24D (hg/L) 'BOL ~ Not Analysed
I o -
I} _—
, ; pyrene (pg/L) l ] BDL Not Analysed k Chloropyriphos (pg/L) 7 BDL " Not Analysed
[ B
! | Benzo(a)Anthracene (ng/L) [ ] BDL ' Not Analysed Carbamate (pg/L) BDL 77 Not Analysed
| -
E l Chrysene (pg/t) l l BDL Not Analysed Methy! Parathion (pg/L) ' BOL Not Analysed
|| T
'! ‘! Benzo(b)Fluoranthene ‘ ] BDL Not Analysed Anilophos (pg/L) ~ BDL Not Analysed
L Galt) .
|| Benzo(k)Fluoranthene BDL " INot Analysed Isoprofuron (ug/L) BDL “Not Analysed
o (et ( ' lysed
Alachl BDL ' Not Analyse
2; Benzo(a)Pyrene (pg/L) { BDL | Not Analysed achlor (ug/L) y
[ |
[ = ) trazi DL Not Analysed
H Benzo(ghi)Perylene (ug/L) l ] BDL (.. Not Analysed Atrazine (g/V) 8 PHERSUS
[ — . M toph DL " Not Analysed
[ | Dibenzo(g,h)Anthracene 'BDL [/ Not Analysed onochorotophos (/1) B © O.YS
5 (bgl/L) ‘ » Ethion (pg/L) BDL ' Not Analysed
|| Indeno(1,2,3-cd)Pyrene { BDL [ Not Analysed
: (kg/) == . Phorate (ug/L) BDL Not Analysed
= e ——————————— sttadhiar (iglD o 1 Not Analysed
|
! Chlorandane (pig/L) BDL ' Not Analysed
| .
j Heptachlor (pg/L) BDL ' Not Analysed
o lexachlorobenzene (ug/t) | i -
[ Hexachlorobenzene (1g/L) ‘ } BDL Not Analysed
| Phosphamidon (ug/L) E:] ~'BDL ' Not Analysed
Malathian (pg/L) .. BDL Not Analysed
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ANNEXURE A-11
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IR —2307 / A1—5—2025—34R< / 2023

Uy,

BT g1

Y dfa,

I U 9T |
ar H,

1— e, 81y |

2—Yford 3referd, 81y |
TR fdHTd AFATT—5 @S faid 05 4%, 2025

fawg—wm0 wsfia R srfdaw, g feoell § IINTA Execution Application N0.23/2023 In
3OV0 HET—75 /2023 (3TS0V0 0 645 /2023), Jaishree Bansal Vs. Uttar Pradesh

Pollution Control Board d 3 ¥ UIRd ATl fa=iTeh 29.01.2025 & 3fUTel & Hael

7
HeIgd,

HUIT IRFd fauged oreq gRT gd UfNd U §EI-UH0eiocio—93 / Hi—5—
2025—34R¢ /2023 f&HTh 12032025 JITHRE UF HEI—UA0SI0E10—93(1) / Al—5—
2025—34RR¢ /2023 fa=iTh 03.04.2025, fgcflg SFfR® U AI—UA0GI0E10—93(2) /
A1—-5—-2025—341%¢ /2023 f&=iTe 16.04.2025 Ud qel1d RS UF F&I—UH0ST10ET0—
93(3) / AI—5—2025—34R¢ /2023 f&ATH 24.04.2025 H1 HEH UBUI HRA B HL B,
e "reas | #10 RISSR! gRa afferexur, 73 feeell H IIOTd  Execution Application
No0.23/2023 In GﬁOQO H@:rr—?s/zozs, Jaishree Bansal Vs. Uttar Pradesh Pollution Control Board
g o # giRd oy fRTd 29.012025 & IrqUler # WH& qifsa drfard
BRI §U D DIAAIE] Sl IJRAT AT Bl SUSTLS PRI ST BI AUAT dl T o, S
afl O Ut & | YHROT A Tl gAars faid 09.05.2025 B fraa 2 |
2— A BT B b TR AP, TR R, ANEERE g§R1 UF 6= 75 /
03110 / 2025—26 fa=Ti 02.05.2025 (Ufd Hel™) @& ARTH W ARAT IuaTe] BT T
E
3- 9 A9y A ¥ I8 Fed P QY gom 2 b duamn wwwma yewer # Ao
TG00 gRT UTRd e el faHld 29.01.2025 & SIUTA- H U e H 4425 Ths
A W RE—T—UAull ©e B WIYAT g deoll YT &+ & g # FRd difosd
HRIATE] i B gU B PRI Bl FRAT AT Bl IUAS] PR B HE P |

fOyaTd gaeor #i0 I BRAT SfTrERur, d3 fleell & WHIEE IRy 9
JresIfed 8 | 3ravd afdad e /o wrerfiear syafara 2 | o

B
( it )
W W |

Arun Sir GO-VC
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ANNEXURE A-12
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PG g onfled  wMug EgS |
T h:—Re—a1(T=oe) / 2025 feid—aE, 4 2025
Sar ¥,
g A,
TR fddr™ 3RT—5,

Y5, 3090 M |

favz—m0 5T sRa e, 7€ R § IR Execution Application
NO. 23/2023 in O.A. NO. 75/2023 JAISHREE Bansal vs. Uttar Pradesh

Pollution Control Board 7 3= # uiRd 3faer famid 29.01.2025 & 3rJUTe &
ey A |

HEIY,

QAT SUYER favdd U+ UHAd—g0uN0E0—93 / FI—5—2025—34RRe / 2023
- {QTP 12.03.2025 BT A TEUT B B HAT B, W 70 L SR AYBROT,
9% feoell  # AfS@ Execution Application NO. 23/2023 in O.A. NO.

75/2023 JAISHREE Bansal vs. Uttar Pradesh Pollution Control Board @
I H IR e 3T 29.01.2025 & IJuTe # WA dI1od Brdard) qof b
BU P BRIATE] DI AT AN Pl SUTE! PRI WM 99T 2 |

ST T H AAEeRI fUergar Sue 81Ys ¥ UIel AR eitid U
Mg T fucigst # TR M MEE §RT e ¢ ¢ell e & RIeer @
Wag § I Mere T RuoEsT @ UM aIRIEG U4 o SeT IRy T e @
TR B WRT 96& fRAIB 18102024 B Foidge EYS R WANR w8 F
Wmﬁmw&mﬁ%ﬁm&wwwaﬁm%m
IRAT TG 9 HoarT 9Rfy g U9 el P WSl gRT UM fhar ar Sad
45 § UTH TMele T fyciger @& U™ aiiidl Ud o1 edr |fRfd 9 M Tee @
TSl gRT R T Yol wive @ RIOT {5 oW & faier far mar) 7R
memﬁﬂiﬂﬁﬁ@ﬁ%mﬁmm
BN gRT fl AHaIRE} &) <9 § g Ry /IR # wifig ave g Q:mﬁ
WWWEWWEWWHFﬁiﬁWﬁWZ%WﬁﬁHWWI
RTeRIeTd Tye Ua eriewied g IO 8 A @M U4 g @ an §
BB FHAF BT YN fhar T Ry TMIRI HeHd Fel ga | g8l a8 of
Seolg g & & o feRgar gge @ ARAIgaR 94 7 f 9M g # sfw
TI[UE B Bl YN fhar 7 79 IR 1O &RAT Uaeid g3 o | ST asve &
IRl TRE AISUS) dfcl Pl gaed PR QAT TAT AT| AT a9 § T8 uR S
ISU8 g $I ggd favy & | R Iomfad Uil @ 9¢ u¢ o) fawdr o @l
Uge T 2 | O Rafy § e gfic @ W 3R o wgawen @1 gfie |9 Mt
S ST UTSve & gy A fAofg forar &M SR T8 g |
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SiTTa Y g Mg § @ faRi e ) SR areve
ST Ra gdd 8iar 8, afe R e misiarers g™
gl D WUAT & T § Hf) ff oot ) gRxerfa & enfar caawen

g0 DI LD U+ UR If gavel a9 @+ 8q UIiRd
AT B IJPUIe H WA YT qa USRS HRrl ST | W OERT SFIEBRY

frergar STUg, BYs T AT TN fergar /diam, giys & SWidd g |
M) B 3MILID HRAR! oq R fhar Tar 2|

SR G § I8 W) g e & fb o9 dedr A dawar
Rfy & sreay

RTS], S RTGld AR U Mol U4 3 Afdadl gIRT A+ 8w
RIRIEEA IR # arfreT No3MS0TeI0 GaT—2281 /2021 JIfTd @ AT 8, Ol

T AR e RITTe, seeTe § RERT & qerr i frad Rl oo,
07.2025 T | UdHROT & TR ¥ AFAY o ~ed, soedg § i SuRiad
mﬁﬁ% H UIRG 37Tl & Hed®d deaR GRIAR] f6Har e |EEE gedrd gl
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